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MR. DEPUTY CHAIRMAN: Rule :214 A (5)
read by Mr. Dave says:

"If a member finds that he has voted by
mistake by pressing the wrong button, he
'may foe allowed to correct his mistake
provided he 'brings it to the notice of the
Chairman before th, result of the division is
announced."

On the day on which the votes were recorded
several Members represented that they had
made wrong voting and, therefore, their vote
was recorded by voice. This could not be
checked up with the photostat copy which
came to the Office only the next day. And I
find that ten persons have voted -twice. What
is now sought to be done is only to correct the
records in con-"sonance with the photostat
copy, and nobody's vote is taken away either
for "Ayes" or for "Noes". I find that there is
no point of order and the ruling given is
correct.

SHRI GANGA SHARAN SINHA: "Sir, in
protest against this ruling we *walk out.

SHrRI ROHIT M. DAVE: A wrong nrecedent
is created.

SHrRI BHUPESH GUPTA: Sir, we -do not
accept that ruling. Therefore, -we also walk
out in protest.

MRr. DEPUTY CHAIRMAN: You "cannot
protest.

(At this stage some Hon. Members left the
House.)

12 NOON

BESOLUTION RESETTING UPOFA
PERMANENT MINORITIES COM-
MISSION—continued.

MR. DEPUTY CHAIRMAN: I find from the
records that Mr. Bhupesh Gupta has moved
his Resolution. So if any of the Members
wants to speak *on the R*esolution, he can do
so, after
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I place the Resolution before the House.

The question was proposed.
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"The right of linguistic minoritiea to have
instruction in their mother-tongue at the
primary stage of education wa, reaffirmed.
This has indeed received a constitutional
recognition from Article 350A and the
President is empowered to issue directions
where necessary."
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Minorities Commission 2530
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*No Party should indulge in any
activity which would aggravate
existing differences or create mutual
hatred or cause tension between
different castes and communities,
religious or linguistic,”
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g7 Aegiea Fyavay & Jfwq g8 a5
gt % 8 oft widfy & fasiy
QAN F T AW N WA qw
7 48 fpmr & | =g fgmpsara W s
Zadt 3@ ¥ ggar w1 frarw wran
FLAT AZA § 1 zafAn fgeg afeaw at
32 79 ® faq 98d ar fF 93 g
qafesrF FT G qHARTAT F1 AT FHL
feg-gferm goiw @7 53¢ 9K fgg-
AR q9E T4 |\ T A 7 &0 O
TF FAITT a7 AT AT g 30 7QTT 9
TIHT, 3HH IZ ATAT 57 ALY &Y &Far
&\ wg fad ArgAET & 2% @1 nwe
g1 g | T TF fF TaAte @ agy
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T A F W g fafrex w
q AIFAZ TF AR T AL QI IT IF
qz WMAAT AT AL & 997, IF
qaaarat w1 a0 gad mEfaia sy
fasrad & sataq s aaads A
AMAY § Fnd § rafiawz & 9
AN AGIT € AR w1 A &
faga o agFwara 2T 77 § a1 faad
Wges fag m §, sam gt aw ¥
geAgemm agi g g, gm fafwd
1 AR AT A AT, 997 A g
#@rq #r fgwrag &< asd) &1 3afed
T TR FAT T K™ FH(qT T,
AT T F A1 I 74T H1 {4t a @
¥ a7 T8 FTAFY | o AT eET ST
fr 5w s ¥ fad e §m fufredy
# ¢x (¥t fafreey AR §r A 3g%
faqd oz %1 &Y &7 3 3T ATAAT AT TT
FT TFAT & AT 5T I QX AG
¥ 3@ gHm; & wWifE w7 oA,
TIAT AT ZL AT FY fgmaa g7 qanA
e & i 2fEd fF Tage &
FTET FAT, g AT AR fiegAt
gAT ) TIAGX H OF AT At
fgrg Al qgar v |wram § Ay 13
Farfaat § AT AT | T TG A 72
stz (gl AT qaawml # s qTd
g8 | 3957 9799 47 ¥ Or ok Argat-
@ Y g% 237 § fRar & e
TR A A A NI TR
T TETR § TR $3F FTA G
AR ATE aF By T FIT

Mo siwdt @iar T (wew
w2) : FAT OF OF AAA F fag fey
fufreT et w31 =fgg ?

sitaet st ferad rrmTa g
e frifafaean & (o fafres galk
ot w1 aFar &, v geEE ¥ f@a
fafreee qa#dz fFar o1 q930 &, AR
vy warge & fora feardde wraw fed
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[siret mete frza]
o1 T § a1 fas Wi & faa
Wt o fecdt fafreer qad fear on
%A1, TE w7 § oY Y gow ATE-
A w1 fed o &, I g 4w
¥ 47 A T GF |

ot sitewr moit (fagTe) ;R
fafgeas fafreT TEfeEs A%ed
& WY fafrec 31

sireelt were feamd g e fafa-
€T FrEEfede wwaT F ft fadEe
§ 1 fro famme & ave A To0 Fo=T
Y @ 7 et frme &
fagg AT & e 68 @ 4 |
waeaml # ol ®NgEd At
F fod @ asy @99 st Afed 0
§ 5 wmfee ag fEwd wet g
HqTAR 7§ 7 U9 qg WIA AT W%
fafatex o qg=1a m g fafre s
e a1 @1 fafafes wEifes
¥ FRTTAFIEE §I7F TR ?
Afe fo W IAM T I AT B
o fafedt ooy qafeas qex =
waow &, forad qafers qfom g,
fray waftaw ga} &M ¢ sW &
wafeas aafEs ¥ wmaer §f )
et i ¥ % AW g Y g
a9d &

@ mifsmae ael §
T FA-9 W 78 aidfor o afve-
. fadra gaer a3 T SRR AR &
gaeaEl & fad awd wavd T
g § v 7g AE afad fr faw
gaaAmi Fy & qa% 9ar g4 g, afew
I & & s foae o YRy
AFp A wW T A E T o fee

T Y 7wy faars 91 g

sfror gord a1 W ) w4 oyEmm W
TR R FEfREms & faqrw 1T
WM FET §, FA QRIEMG

HTAAT IBTAT ST & A &Y s
wEET g3 faar ST @ 1 ag A @
g, fomaY gt fafeedt Y gw s waelT 8,
FIE FHGT g A s wwATE A
Wt s s 9y fasgw S9”
wifad €T | ag T avg ¥ U Y
fufafes meAtdia & fag sl
R fFar mar & S owwr FoiE
T T & &% T ¢ fomd e
& afeqarog @ €, foaoy atg w7
qHER 78 § Wi 9 AR o | S
#1E 73T T AT wwaT &1 g o
I frad wiE o ogar aEa
2 | 1 fas FiiE an fawrad g
Y sreva 7t &, afew T A faa W
g% fxq va §, frad oY Fguwae fed
T E Y wa Aed f ge@
gafeg 4 awedl g fis ag e fasge
F%I7 ¢ A 9y A1 @ wraet qgl
& atar § 1 ¥ Twdiie w1 3w
ATH TAYE O FHT g wR g
TSI FAT AMEE | TaAHE FY €
d aa g 39 aTH g ) T §; wifw
STt AFAX AN g | g fafwgy v
T ¥ fefegae o g3 1 Ay
Ft 7R gfew T F I g R, ag
TE T FEH £ =AY ¥ A A
neg § AT TG 9T §, S99 9t
ot o gt T e o Wl Y
g H qEg M g & ag =g g
fF s mgAfES 1 o T Wi
T gord AT g2 o &7 fgwmw &t gy
forrd o &

STgl T yarawal HT gl fae-
gl w1 gaTq &, 7 TAEA) g v W
W AIE TEINT & AT ¥ 9 Y
Fasqg &1 7€ Ay feft A% FRE W
THER TN W STexd wET Er
TaHE W% €1 7§ AIAA §T q5 I[WHT
& aR wwd! § i gmik o uwee § ug
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FAAH @ oaggm A @ E AR
O ATy oA F @ E av o

W ga it AT fAy ag AT FH
T raf aam & fF i FaT A O

agaR T 4€Y g7 it i feelt oo
XN &% qAW BT Tq AR R AT
afraar<y # o (q¥ WY AT A

gy § g qamr A AT Y § W)
IR e AT P g §
T & ot g fafee & fagd g wmd
&1 o w3 @ J e g fw ag W
TART T A § T FAFATE |

WA NABA & Qg T AN
F qEEET w7 § (]

SHrR1 KRISHAN DUTT (Jammu and
Kashmir): Mr. Deputy Chairman, the question
of minorities in India is of the highest
importance and unless the minorities have full
faith in our national leaders and in our
Governments, both at the Centre and at the
State level, our country cannot progress. That
is a fundamental thing in our national life. The
minorities must always have full protection in
all spheres—social, economic and political.
Without protecting the minorities, our nation
cannot go forward, the country cannot go
forward. That is a fundamental fact in our
country and in our national life. I entirely
agree with Shrimati Anis Kidwai that the State
Government and the Central Government
must always remain vigilant and should
always take effective steps to generate a sense
°f security; a sense of confidence in the
political set-up of our country. Without that
faith and confidence, I think all our efforts in
the task of the building up of our national life
and the reconstruction of our country cannot
achieve success. The question of minorities
goes to the root of the law and order question
also. Therefore, we must give it the most
serious thought and the utmost importance
that we can give it. With all that, I think that
the setting up of a permanent Minorities
Commission of a
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statutory kind cannot achieve this purpose.
That is my humble view. I would like to
invite the hon. Members' attention to the
constitutional guarantees that are to be found
i our Constitution itself, namely, articles 14,
15, 16, 25, 26, 27, 28, 29 and 30, with regard
to the protection of the minorities' rights and
interests. These constitutional guarantees are
quite adequate and sufficient for the
protection of the rights and interests of the
minorities. Moreover, we have got the High
Courts and the Supreme Court invested, with
writ jurisdiction which can very adequately
safeguard the implementation of the
minorities' rights and interests. To safeguard
the implementation of these provisions and to
bring about the effective enforcement of
these safeguards, it was considered
necessary, on the basis of the Report of the
States Reorganisation Commission, that a
Minorities ~ Commissioner  should  be
appointed and this  provision  was
incorporated in our Constitution in the shape
of articles 350-A and 350-B. It is to some
extent correct to say, as Shrimati Anis
Kidwai has done, that this Commissioner
simply focuses attention on the grievances
and the disabilities which the minorities still
have to face in our country. Merely bringing
these grievances to light or to the attention of
the authorities is not sufficient. What is
important is their successful removal and the
effective implementation of those safeguards.
I heartily endorse the remedies suggested by
Shrimati Kidwai that it is mainly and chiefly
the function of the State Governments and
the Central Government, and in particular, of
the Home Ministry, to see that the minorities'
interests and rights are alway* vigilantly
guarded and effectively protected.

Ther, is another objection to the setting up of
such a Commission as ii envisaged in the
present Resolution. If we set up such a
statutory commission, there will be conflict of
authorities. We already have the States
machinery antf the Central machinery and
also our
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[Shri Krishan Dutt.] President who is invested
with the power to look after the rights and
interests of minorities, under article 350-A and
article 350-B. Therefore, the setting up of a
statutory commis-eion would be duplication of
authorities and there will be conflict of
jurisdiction. Therefore, on that account also,
the setting up of a Minorities Commission of a

permanent character is not proper and
desirable.

There is another  point ~ which I would
like to bring to the notice of the hon.

Members of the House. India is wedded to the
goal of having  a secular pattern of society.
To bring ,about such a society it is
necessary that the natural process of
assimilation and national integration should not
be hampered in any way. To create a
commission of the nature contemplated
in this Resolution would in my opinion, create
a barrier—and a permanent barrier—to the
working of that eprocess of national
assimilation  and national integration. We
should not in any way do anything which
would perpetuate a sense of separatism,  or
shall I say, do something which would come in
the way of the natural growth of an all-India

consciousness and a one-nation
consciousness. That is a process which we
should help by all our efforts. The recent

conference on national integration, I would
submit, made very valuable contributions to
the advancement of that process.
Therefore, in my humble opinion, the setting
up of such a commission is not called for. It
is not essential for the purpos, for which it is
sought to set up such a commission.  That
purpose can be better served by working  at
social levels, by working at economic levels in
such a  manner that Il sections of our
countrymen, irrespective of their caste, creed
or religion, may benefit equally and may be
made to feel that they ,re not discriminated
against, either politically, economically or
socially.  That is something which requires a
change in the psychology of our nation.
Each and every individual in India should try
to enlarge his mental horizon and create in
himself

an enlarged view of his responsibilities to the
nation. He should try to think and feel that all
the inhabitants of India are like himself.
Anything that pinches him, he should
scrupulously avoid doing to others. If that
point is always kept in view by our country-
men, I think, most of the troubles which
arise due to these differences of caste, creed
and religion can disappear. Government alone
cannot do everything. It is the people who
have to contribute most in lifting the country
out of the morass of these social disabilities
and social conflicts that often make their
appearance here and there in our country.
That is of basic importance. No doubt,
governmental action is most necessary to curb
these evil tendencies of separatism and to
solve the problems of law and order. Such
erruptions of untoward voilence and
untoward  incidents must be severely
dealt with and all our officers, down to the
lowest level, should feel that it is their
responsibility to see that every one of our
countrymen is made to feel that he is secure,
that his life, honour and liberty are perfectly
secure and safe in the hands of the
administration. That sense must  be created
at all costs. ~ We must work diligently and
to the utmost of  our capacity to achieve that
desirable and happy state of affairs. With
these words, while I do not at all underrate the
importance of th, minorities question, I
humbly have to submit that the remedy
provided or sought to be got through the
setting up of a  Commission is not at all
necessary, desirable or proper.

SHHI N, SRI RiIAMA REDDY (Mysore): Mr.
Deputy Chairman, Sir, I rise to oppose this
motion. Sir, it is known by now all over the
world that ours is a secular State and that we
are great believers in democracy. These two
things by themselves give a lie direct t° the
constitution of , Commission which is
proposed in this Resolution. We have had the
experience of running a  sovereign
independent Government in this country for
th, last 14 years and what has that experience
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taught us? It has taught us that we, true to
our professions, true to our Constitution,
have carrier on the Government of the
country faithfully and honestly and have
also earned the approbation of the whol,
world. We have been quite tru, to our
professions.  Nobody can say that
any minority group in this country has
been treated badly. Sir, right from the
day, of our independence in the year 1947
it can be seen how the idea of the secular

State has been instilled in everybody's
mind. Even during those troublous
days of 1947 both Hindus and Muslims

and other minorities, everybody in fact, tried
their utmost to live amicably and not to
create confusion that has been created on the
other side of the border. There were
instances when even during those
troublous days the majority community
has gone to the rescue of the minority
community, and fights have taken place.
Numerous such instances could be
seen, glorious instances to prove how our
secular State is functioning in this country. If
the problem of minorities is looked at in
contrast with the situation obtaining in our
neighbouring State, people might get a bit
nervous but if forget for a moment the
situation  obtaining in our neighbouring
State and if we take facts as they obtain
in  our country no minority group  can
say that the law of the land is not -giving
protection to the honour, dignity and self-
respect of the group.  Sir, it 1is very
unfortunate that a person who does not
'believe either in caste or creed or
religion or God should bring forward a
Resolution of this kind. I see, Sir, a sinister
motive in a Resolution of this kind when just

at the time of the general elections  when
each according to his belief, each
according  to his  principle, each

according to his political  conscience, has
got to give his vote, such an idea of a

majority class and a minority
class is attempted to be introduced in
the country by this  Resolution. It
does not become a Communist _to
introduce a Resolution like this in this

House. We do not believe in minori-
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ties; we are a nation; we are an
independent nation; we belong to one nation
and nobody is a minority, nobody is a
majority.  Our law is uniform for all. We
are having the proud privilege of  declaring
before the world that it is the rule of law
that is obtaining in this great country of ours
today. Nobody is discriminated against.
Sir, if we stretch our  imagination, if we go
round the country, we will know what is
happening. In my own place, Bangalore
City, in a central square a beautiful mosque
is coming up.  Whoever is objecting to it?
Nobody; not a single person out of the entire
16 lakhs of people living in Bangalore—out of
which nearly 12 lakhs belong to the majority
community—not one of them has raised
even a little finger against the construction of
a mosque right in the heart of the city.
Can itbe  said that the secular idea has not
worked, that it is not spreading its  benevo-
lent influence all over the country? Is .such a
thing  happening in  other places? I
would like to know if a temple is being
built anywhere in West Pakistan, let alone
temples and Gurudwaras being destroyed in
the neighbouring country. When such is the
situation that is obtaining in our country, why
think of a Commission? Who is not protected?
I want to know if there is any complaint
anywhere that the profession, business or
occupation of any particular minority is
being obstructed by anybody in this country.
Definitely  not;  nobody is obstructed
merely on the ground of his religion or of his
being the member of a minority class.  That
is the proud privilege with which an Indian
looks up to the Constitution of  his country.
Sir, several people have visited our
country and paid compliments for the
working of the secular State. Why raise this
topic at all now? Do you want what has
been forgotten, what has been buried
deep, to be raked up again? Do you want to
sow discord once  again in the country by
setting up such a Commission.  And
what is the type-of Commission that is
wanted? Commission vested with necessary
statu-
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this is absolutely ridiculous. It is | the hon. Mover is not present here now and

ridiculous that this should come from the
Communist Party.  And for what purpose?
For protecting and safeguarding the rights and
interests of the minorities in the country.
Can it'besaid that the minority interests
are not being protected and safeguarded? I do
not think ihere will be a single person belong-
ing to any minority class who would say that
secure conditions  are not prevailing in
this country for his honourable living .
The other day raising a question about the
minorities in  East Pakistan living with
dignity and respect according to the agree-
ment that was arrived at between the Prime
Ministers of India and Pakistan, it was said
that it was very difficult for the minorities to
live in that country with respect and dignity
and "that has cast a gloom upon every one of
us, Members of this House. We are sorry
that such a situation is not obtaining in our
neighbouring country. "We felt glad and we
felt proud that we have created in this country
conditions for the honourable living of
every human being. Human dignity i
upheld in this country. What matters is
the human  consideration only. Nobody is
discriminated against. Nobody's business is
obstructed. Nobody's profession is
obstructed. Such a situation is obtaining in
this country and it is a great glory to this
country. Except it be for mischief, except
it 'be for creating  disruption in  the
country, except it be to  profit by such
disruption, I do not see how  a Resolution
of this kind can be thought of at this
stage of our life. "We are already a mature
country. We have passed all those stages of
religion, caste or creed coming in the way of
the enjoyment of the full  rights which our
Constitution has given us. It is ridiculous that
a Resolution of this kind should be
discussed in this House, in the year of 1961,
fourteen years after our independence. Except
for the fact that under the Rules of Procedure
of this House it should be discussed, it does
not require to be -discussed. It ought to
have been

probably to hide his shame he has gone out. It
would have been better if the so-called
Communists who are said to have no particular

caste, community, religion or anything else,
had been exposed by a Resolution of this
kind. I know a few instances where the

minorities have been protected atthe cost of
the lives of others in the event of some
trouble or other. During the British period I
would like to  know how many riots were
reported every day from one corner of the
country or the other. After
independence I know that communal riots  of
any significance could be counted on
one's fingers, hardly five or six. In a vast
country, in a vast sub-continent like India,
where the minorities are sprinkled all over the
country, there have been only five or six
communal disturbances according to my
reckoning. During the period when our
country  was subjugated by the
Britishers, every year we had probably a
dozen or two. Ido notknow it. Ido not have
the statistics. But I know for certain that
communal disturbances of a major nature,
that could be complained of, were only five
or at the most six after our independence.
Does it mean anything? If it means
anything, it means j that nobody feels insecure
in this j country. Nobody is feeling that
he i belongs to a minority caste or a
minority  religion. Everybody is safe.
So, this Resolution requires to be thrown out,
because it should  be treated with contempt
and I am sure every Member of the House,
whether he belongs to the majority or the
minority group or caste or  whatever it is,
would reject it, and would look down upon it

with contempt. He will declare to the
world that everybody in this country, in  this
great sub-continent, which is  secular, is

quite safe.  Everybody is safe. Everybody's
honour is wupheld. Recently it was very
unfortunate—there ~ was a communal
disturbance in  Jabalpur. Everyone whether
he belonged to the
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majority community or the minority
community, condemned it most. What does
it show? It shows that we are true to our
Constitution, running the State of ours on
humane considerations and not on
considerations of caste, creed, religion or
anything like that. Therefore, I whole-
heartedly oppose this Resolution and it
requires to be treated with the greatest con-
tempt in this country and by the world at
large.

Thank you very much for giving me the
opportunity.

SHrRI AKBAR ALI KHAN (Andhra Pradesh):
Mr, Deputy Chairman, I -wish the Mover of
the Resolution, my friend, Mr. Bhupesh
Gupta, had been present here. There would
have "been some zest, some excitement,
some repartee while the discussion is going
on. Now, though he and his Party are not
here, we are discussing the Resolution. As |
am fundamentally opposed to the Resolution,
I "will have to say a few things which, I
think, Mr. Bhupesh Gupta, who sponsored
the Resolution, would have econtemplated.
The Communist Party very well knows why,
in view of certain currents of thought that
were going on and in view of certain acti-
vities of communal parties, the Congress took
the initiative and appointed the National
Integration Committee under the
chairmanship of Shrimati Indira Ghandi.
Later on, the Government also took up the
matter and the Prime Minister called a
conference of Chief Ministers and took up
the matter with all the seriousness that it
required. Later on, the Government of India
called a conference of all the parties and
there was a conference for three days
presided over by the Prime Minister of India.
In it all parties were represented and it dealt
with the matter in all its aspects—
comprehensively and effectively. When they
saw that the Congress was coming out with a
very serious programme to tackle '"the
question of minorities—linguistic
mminorities, religious minorities and
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other minorities—they thought that in the
coming elections they would lose ground.
People will say that the Communist Party
which always shouts about these minorities
has not done anything. In order to make up
that deficiency, in order to fill that lacuna, in
order to regain the position that the
Communist Party had lost regarding this
matter, my friend, Mr. Bhupesh Gupta,
comes forward with a Resolution saying that
there should be a Minorities Commission set
up, as if he has the greatest feelings for the
protection of minorities. I say that this
Resolution at this stage is nothing more than
an election stunt. Having that in mind, let us
analyse it. | think no one in this House will
dispute it that The Government is fully aware
of tHe position that the minorities shoula not
only have a sense of security, but they
should have a sense of participation in the
progress and administration of the country.

MRr. DEPUTY CHAIRMAN: You can
continue after lunch. The House stands
adjourned till 2 30.

The House then adjourned for lunch at one
of the clock.

The House reassembled after lunch
at half-past two of the clock. THE
VICE-CHAIRMAN (SHRIMATI  T.
NALLAMUTHU RAMAMURTI) in the Chair.

SHRI AKBAR ALI KHAN: Madam Vice-
Chairman, when the House rose for lunch, I
have been submitting that so far as the
minorities are concerned, it is not only the
sense of security but the sense of participation
in the national and developmental affairs and
the administration which is the crucial thing,
and I am glad to say that enlightened opinion
in the country and the Government are fully
alive to the situation. So far as the communal
minorities are concerned, the question to a
great extent has receded to the background.
So far as the linguistic minorities are con-



2559Seiting “P °f permanent [ RAJYA SABHA ] Minorities Commission 256 O

[Shri Akbar Ali Khan.] cerned, we will have
to toe very alert about them, and even in
communities the question of Kayastha,
Reddy, and so on, is there, and worst of all
is the question of Brahmins today. So, let
us fully  appreciate  that there is
something wrong in our thinking, in our
ways of dealing with the matter, in our
method of tackling the problem in our
approach to face the situation. There is
something basically wrong and we have to
be alert about it. We cannot remain
complacent about it. So, so far as the
Resolution of my absent but esteemed
friend, Mr. Bhupesh Gupta, is concerned,
if  he desires to draw the attention of this
House and the country that we should be
alert, I am fully in agreement with him.
But so far as the method that he has
suggested is concerned, I think that it is
absolutely uncalled for. I say uncalled for
mainly for the reason that it always keeps
this  minority question alive, and
whenever there is some  permanent
institution like that, whether Commission or
anything else, people will always like to
go to that Commission, to approach that
Commission, to have grievances which
are not genuine. So, I do not approve that
we should make this question a permanent
question by creating a sort of  statutory
institution. But I do feel that the policy
or the method that the present Government
of India has adopted to make the Chief
Minister and  the Home Minister in the
States responsible for this purpose is right,
and at the Centre the Home Minister — and
the Prime Minister have taken this burden
on their shoulders and have expressed
their determination to fight it out. I think
that is the remedy, and that we have
already adopted. So, my submission to this
House will be, so far as this problem is
concerned, let us not pooh-pooh it or say
that there is nothing wrong.  No, there is
something wrong. Somehow or other it
comes in on some occasion in some
community. There is something
wrong. We do not approach the
problem naturally as citizens of India, as
human beings. But we approach

the problem, if you will pardon me for saying
so, as a ladies' question or a gentlemen's
question. That is also wrong. Let us help our
sisters as far as we can, but let us not make it a
problem and start a sort of two rival groups. |
do submit that this Resolution need not be
accepted, but the main object of this
Resolution is to bring before the public that
these are the matters which should be given
the most serious consideration in order that
our country may grow strong, in order that our
country may progress, in order that our
country may sit in the comity of nations with a
clear mind and solve the problem in our
humble way as we are doing in the Congo and
other places.

With these words I oppose the resolution. I
wish my friend was here so that we could
have heard his reply.

DRr. SHRTMATI SEETA PARMA-NANTD:
Madam Vice-Chairman, I am opposed to this
resolution because I feel it is absolutely
unnecessary, and not only is it not calculated
to do any good to the minority communities
but,, if anything, it will do them harm by
separating them from the other majority
communities. In a free country anything that
is calculated to give protection to a certain
group separates that group from the other
groups and creates in it a consciousness of
separatism, and that is not in. the interests of
the unity of th& country. What are minorities?
You. know, Madam, that we have the
Scheduled Castes and the Scheduled Tribes
who are really minorities from the economic
point of view. I do not think the other
communities Wwere-meant by that term,
Christians, Parsis, Muslims and many others
who do not come under Scheduled Castes and
Tribes. Even if in number they are minorities,
they cannot be called economic minorities in
the same sense, and educationally they cannot
be-called minorities. That way if we consider
that they require help-because they are
economically backward, then there are many
sections: of the majority community too
which;
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can come under that class. We have certainly
to give help to people who are backward in
any way, educationally or economically, and
for that Government is doing all it can by
giving various scholarships and by giving
them opportunities to come forward. As a
matter of fact when the country framed its
Constitution, it gave separate electorates only
for ten years and also other privileges to the
minorities for the simple reason that if it
were to make it a permanent feature of the
Constitution, then it would make them feel
not a part of the country but as some separate
section of the country. Therefore, finding that
this period was not adequate, we have
extended that period. But there were many
against us who were against that extension.
The State has to keep a watchful eye, no
doubt, over its machinery in seeing that the
backward  people, people who are
economically backward or educationally
backward, are not exploited. But that does
not mean that all the time these people, by
getting special privileges and by being
treated as something separate, should be
taught to be dependent, should be perhaps
put in a state of mind to feel that they have
always to have the crutches of State
protection. The Constitution, as was already
ably pointed out "by another speaker, has put
in so many clauses in articles 19, 20, 21, 22,
and so on, all of them meant for protection of
various-rights. And there are specific
provisions like article 29 regarding
protection of interests of minorities. I think
the main object of this Resolution at this time
is not so much to get some help for
minorities but to have some sort of cheap
popularity by appeal to the people and by
showing that the Opposition people alone
have the interests of these backward people
at heart, as if the Government is not there to
look after their interests. My sister, Mrs. Kid-
wai, gave the example of Bengalis and
Assamese in Assam—the minority language
problem—and shp suggested, therefore, that
there could be a good solution if only a
Deputy
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Minister exclusively for attending to the
interests of minorities were to be appointed.
There may be some force in that argument,
that superficial solution. But if we are to
examine' that solution, we will find that such
a Deputy Minister will not be able to look into
the wvarious problems connected with the
minority interests that would be coming up.
We have to ask whether, only because a
person belongs to a minority community,
irrespective of his educational and economic
advancement, he should be able to get the
advantages given to him and whether such a
Deputy Minister should have to waste his
time in solving these problems, for instance,
seeing that appointments or admissions in
schools, etc. are given to the children of this
community. Therefore, after thirteen years of
independence 1 feel the time has come when
we should stop thinking in these terms. The
more we think in these terms the more would
we stand far away from being a united nation.
I would ask those who think in terms of
minorities, whether women themselves,
should not be considered a minority.

SHHl SHEEL BHADRA YAIJEL: They are
half in number. They are not in minority.

SHEI AKBAR 'ALI KHAN: You are in
majority; we are in minority.

DR. SHRIMATI SEETA PARMA-NAND: I am
glad my hon. friends have been caught in this
one remark of mine. If women are in
majority, why are they not in majority in this
House and why should they not have got
seats in the Legislatures? (Interruption.) If
they are in majority, they should be in
majority everywhere. If they are in majority,
they should be in majority and if not in
majority, at least on the basis of equality.

SHRI AKBAR ALI KHAN: Madam, I can tell
you that we have more women in our
Assemblies than is the case in the U.S.A. or
the U.K.
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DRr. SHRIMATI SEETA PARMA-WAND:
This is a very old stock argument being
advanced by men who have had opportunities
and more chances of going abroad and seeing
things there. At present the representation to
women has been reduced from 15 per cent, to
almost 4 or 5 per cent. But that apart. My
friends here who talk of the United States
have to go into the reasons why they are in
minority there. It is because they have many
other vocations which they can go in for.
They are not economically backward.

SHAH MOHAMAD -UMAIR (Bihar): I
should like to know whether the hon. lady
Member is extending her support to the
Resolution.

DR. SHRIMATI SEETA PARMA-NAND: I am
not saying that. I am not lending my support
to the Resolution. I wanted to develop my
argument and point out that women who
could ask for rights on the basis of their
representation would have done so when the
Constitution was framed. Mrs. Sarojini
Naidu—I am sorry I am being driven into
arguments. In any case you will appreciate
that this is a good opportunity that I get.

SHrI SHEEL BHADRA YAIJEE: May I know
whether women are in minor-ty or in
majority?

THE VICE-CHAIRMAN  (SHRIMATI T.
NALLAMUTHU RAMAMURTT) : Let the speaker
go on.

(Interruptions.)

DR. SHRIMATI SEETA PARMA-NAND: Our
friends are really feeling a little guilty and that
is why they are rising again and again to take
objection. Madam Vice-Chairman, may I
point out that when they were asked whether
they would like to have special privileges as a
minority community like the Scheduled Castes
and Tribes or other backward classes,

Mrs. Sarojini Naidu and Margaret Cousins,
through the All-India Women's Conference,
gave their opinion that they would not like
such protection because they believed in
coming forward quickly without any
artificial crutches and they would stand on
their own feet?

My point therefore is this: 1 would like to
point out to other minority communities also
to follow the lead given by women and to act
in the way they have done. They were given
this opportunity. Mahatma Gandhi said that
women were economically backward and
they would not be in a position to go to
legislatures and other places and, therefore,
they should have representation. And it is on
record that Mrs. Sarojini Naidu objected to
that. She said that women would stand on
their own rights and own abilities.

Madam Vice-Chairman, I would like to point
out that the real help should be given more
and more instead to economically backward
communities. | would have appreciated if they
had a special Ministry or a special committee
even to watch the working of the privileges
given to the economically-backward classes.
Whether they come from a majority
community or from a minority community,
what happens today is this: There are some
special provisions for certain minority
communities, to help them,. but we And that
there are some people quite well-off coming
from those communities and they do not re-
quire any help. Those who can help others are
themselves receiving that help only because
they come under that particular provision
made in the interest of .minority communities.
I would, therefore, say that it should really be
a sign of real backwardness if any thinker, any
speaker or any mover, in our free country,
were today to demand special privileges as a
citizen and not trust the Government to do its
duty. What does this Resolution demand and
what does it amount to really? It really
amounts
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to not having any confidence in the
governmental machinery. I would like to ask
whether  all  the  non-governmental
machineries are doing their duty properly. If
they had been doing their duty properly
without any Commission like this being
appointed by the Government, things would
automatically have worked in the interest of
minorities. The more we  appoint
governmental machineries for these things,
the more it acts as curtailment of our civil
liberties. That is an ordinary thing which
should be remembered by everybody.

I would now like to say nothing more
excepting to point out that the Scheduled
Castes and Scheduled Tribes Committee that
is working now would itself, if any special
problems are taken to it, look into them. But
I do not think there are so many people from
the minority communities who would be
really requiring special attention because of
their backwardness as there would be from
the majority communities. That is, the
number of backward people in the majority
community who require special treatment, as
is given to any minority community, will be
larger than the number of those who require
help among the minority community.
Therefore, the question is whether the
majority community for its economically
backward classes requires help, or the
minority community, as was pointed out
here. For these reasons, Madam, I not oifcy
oppose the Resolution but I feel such a
Resolution brought before Parliament only
serves to create a kind of lack of confidence
in the majority community and a kind of
hatred be'-ween community and community
and, therefore, in national interests such a
resolution should not fee brought before the
House.

Thank you.

SHAH MOHAMAD UMAIR: Madam Vice-
Chairman, I will not embarrass you, nor will
I embarrass the House with a long speech,
because my voice is not co-operating with
me. [was
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simply tempted, by the subject-matter which
is under discussion today, to speak a few
words.

I am sorry that the mover of the Resolution
is not present. It seems that just he has
planted a dynamite to disturb the
Government, to disturb the minds of the
people in general and of the minorities in
particular and he is watching from a safe
distance the action of the dyn-mite which he
has placed over here.

This is a thing which should be very
seriously taken into consideration and it
should be seen whether this .is the opportune
time for bringing forward such a sort of Re-
solution just to disturb the minds of the
people. There are some bad doctors who, just
to earn money, put their fingers on the pulse
of healthy persons and tell them that,
according to their diagnosis, they suffer from
a serious disease, such as T.B., and
immediately advise them to go for a detailed
examination of various things, of urine,
blood, this and that, and to have an X-ray
taken out. Many alleged T.B. patients today
are victims of such money-grabbing doctors,
though really there are no signs in them to
reveal T.B. And after some time, when they
show themselves to some good doctors, they
find themselves all right, in their opinion and
in actual fact, and it is because of such bad
doctors that this sort of imaginary disease is
noticed in healthy persons. It is just like a
bad doctor, Sir, that my friend, Mr. Bhu-pesh
Gupta, has prescribed the time for
diagnosing the diseases of the minorities,
and he is trying to shed crocodile tears in the
name of the minorities, simply to show to
them that he is their good friend and their
great doctor who can alleviate all their
sufferings and cure all their diseases. My
friend Mr. Bhupesh Gupta should know that
we are living in the sputnik and atomic a?e.
where the sputniks and atoms—which can
play havoc or can make for immense
progress depending on the uses to which
they are put—have
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become a wonder throughout the world, and
where some of even the common people
have, with the advance of such science and
technology, progressed by leaps and bounds,
and they understand what is what, and what
thing has come before them with what
purpose. Let me tell my friend, Mr. Bhupesh
Gupta, that he should not treat the minorities
as chattel to serve his own purpose, the
purpose of his Communist Party.

I personally feel—that is of course a different
argument—that there are no minorities in
independent India. I personally regret that
this conception of minority communities
should be going on for so long a period. It
was going on because of a lack of effort on
our own part; we did not pay heed; we did
not pay the required attention for national
integration for the last ten or twelve years.
Had it been done, in this country, today, the
word 'minority'’ would have been scrapped
from the dictionary of English and that of
Hindi. No such thing would have been found
in the minds and on the lips of the people
today. But it remains, because we lagged
behind other countries in that regard, because
we neglected the central national theory and
national cause. We did not look upon
national integration as the first and foremost
thing. Long ago it should have been preached
in the country, not only preached but also
acted upon. It is the first and last letter; I
think it is the Alpha and Omega of the book,
and if it would have been done, certainly, I
think, this word would not have been found
in the dictionary of India today, and my
friend, Mr. Bhupesh Gupta, would not have
had the opportunity for exploiting this word
in the House in the form of his Resolution
which is before the House.

And what is a minority? After all, let me tell
you, it is my personal conception, I
personally believe, it is an article of faith
with me that the country cannot go on with
a con-

ception of majority and minority. It is
impossible for the various sorts of
progressive developments which are going
on to go still further with that conception. It
is impossible for the country to progress if
this conception of minorities and majorities,
if this sort of thing, as this right and that
right, this suffering or that suffering, will
continue to linger in the minds of the people,
particularly in the minds of those who are
Members of Parliament. Naturally, when the
country i independent, that conception which
existed in the time of the Britishers—it is the
Britishers who coined these words, majorities
and minorities—should have no place. There
are majorities and minorities. There are
majorities also in other Western countries.
Also in Russia I had seen the minorities. But
nobody uses this word "minorities". The
minorities think that they are part and parcel
of the majority. Just the other day, when I
was speaking in the lobby with some Muslim
friends about the selection of some constitu-
encies here and there, I told them: "My
friends, you are disliking this constituency
because you think that here the Muslim
percentage is less. If this is your conception,
then, even if you get the greatest percentage
of Muslim population in certain consti-
tuencies, your defeat is sure, your success is
not sure, because every success and every
such sort of achievement, for it to come
about, depends upon the very working of the
mind of the person himself." If I think that
the majority are my friends and are my
brothers, that I belong to a minority and have
got to depend on the majority, and if I make
myself friendly, so friendly that the majority
will forget that I belong to a minority, the
majority will treat me as one of their own.
This is the way to proceed and this is the
thing for which national integration is
needed. National integration has not worked
as yet. I am sorry to say—the Home Minister
will note it—that the method in which
national integration is going to be worked out
requires greater attention; that requires more
effective
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steps, so that the persons concerned,
particularly those persons who have got such
germs in their minds, they

should.
(Time bell rings.)

[MR. DEPUTY CHAIRMAN in the Chair.]

Just a few minutes more, Sir. I am not
accustomed to speaking in a hurry, Sir. One
thing I will tell you, that if this Resolution is|
carried, a Resolution which is intended only|
to be preached f° voting purposes on|
election grounds, if my friend, Mr. Bhupesh
Gupta, thinks that the electorate is so
illiterate and so ignorant and so foolish today
as not to understand the real purpose of the
Resolution, he is wholly — mistaken. Thel
minorities know where the shoe pinches and at]
the same time they know that where their]
needs arose the Government has done
the needful, and is doing everything for the
minorities. I am not one of those who
flatter the Government; I am one of those who
speak sometimes in strong terms against the
Government, which even the Opposition may
not have done, but to speak in the name  of
minorities giving a bad name to Government|
and also giving indirectly a bad name  to the
minorities and thereby to exploit the|
opportunity for election purposes, this, I
will say— if it is not unparliamentary—is
mean political tactics of any party  which|
exploits the minorities for such purposes at
such crucial times when the country  has
been  passing through various sorts of]
currents and undercurrents.

Sir, I am only sorry that certain minorities
should think in terms of Conventions. If these
Conventionists ~ think  that by their]
Conventions, by their action, certain good will
be created, they are utterly mistaken. They are
injuring the cause of that minority. In the
name of Conventions, in the name of]
Resolutions, they only create disgust and
distrust in the Government. It would be too
much forsuch Conventionists to
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think of a healthy solution by such action. If
you call a devil, the devil will come. If you
go on crying that you are suffering, you are
being ill-treated, then I believe the minori-
ties, and particularly the minority which is
very fond of Conventions, will go on
suffering to an unlimited degree and in an
unlimited scope. The only remedy for the
relief of a minority is to merge itself in the
majority. They should have full confidence
in the majority, full confidence in the
Government, that Government which is
doing everything for the minorities.

It may be that something may occur here and
there. How can you  say thatinsuch a
great sub-continent like India, where so
many minorities live, where 222 languages are
spoken, nothing will happen? Things
will happen but the anxiety of this Gov-
ernment is always there and their blood
begins to boil when any such an occurrence
takes place. The Government immediately
comes out with relief for such minorities and
take every step to stop a recurrence  of such
an occurrence. [ can cite one instance of
the great anxiety shared by our great and
revered Home Minister, Lai Bahadur JL 1
wrote a letter to him about one incident
which was not an ordinary thing for the
Durgah of Habib Ilahi Khwaja Niza-muddin
Aulia. Sir, only three or four days were left
for a Moharram Tazia procession to be taken
out. It was being stopped and obstructed by
the authorities because a series of latrines
were under construction on that passage
through which that  procession had to pass.
I wrote a letter to our Home Minister, Lai
Bahadur Ji, and the Home Minister, for whom
I have the highest reverence, immediately
took step. What step did he  take? He at
once passed order for the removal of this
series of latrines which had been constructed
there, and this happened so suddenly. Then I
visited the place some time later and I may tell
you that the  entire ~ Muslims there were
singing songs of the great-
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[Shah Mohamad Umair.] ness of the Home
Minister. They were so much pleased and
were so happy and it seemed that great
confidence, voluntary confidence and
voluntary respect had been immediately
infused in them by this one single thing, by
the one single step which he took. Sir, even if
I had been in the place of Shri Lai Bahadur Ji,
I would have thought one hundred and one
times before taking such a daring step which
he took keeping in view the feelings of the
minorities. Without taking into consideration
the enormous expense incurred on the cons-
truction of those latrines which obstructed the
passage of the procession he took the
decision for the removal of those latrines.
The generous decision which he took is a
splendid example of the way in which the
minorities here are being treated.

(Time bell rings).

MR. DEPUTY CHAIRMAN: Your time is
up.

SHAH MOHAMAD UMAIR: Now, my friend
comes forward with this Resolution. In the
first instance, I think, Sir, this Resolution
should not have been moved and now that it
has been moved, it should be withdrawn. I do
not agree with my friend, Mr. Khan, that this
Resolution should be considered by the
people outside so that the country knows
about it. Sir, the terms of this Resolution
should not go out in the country.

MR. DEPUTY CHAIRMAN: It is time.

SHAH MOHAMAD UMAIR: Sir, with these
words 1 oppose the Resolution, not only
oppose it but vehemently oppose it. We
should depend upon the National Integration
Resolution for a solution.
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SHRI JOSEPH MATHEN (Kerala): Do you
know where he has gone?

MR. DEPUTY CHAIRMAN: Order, order.
It has no relevance.
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KumARl SHANTA VASISHT (Delhi): Mr.
Deputy Chairman I also agree with my friend
Mr. Yajee that this may be more a Resolution
brought forward with an eye on the coming
elections or with a desire to get the sympathy
of th, minorities for the Communist Party. I
do not think that ordinarily he came out with
such strong sentiments for the minorities
generally or in their party behaviour as such.
I oppose this Reselution because I do not
think that a Commission will really serve the
purpose or be of any great help to the
minorities as such but I do feel that only the
Home Ministry itself can give the protection
and the security that the minorities need and
should have. I think all of us owe a great
responsibility and duty towards the minority
communities in the whole of India and it is
very necessary that all efforts should be made
at Government level as well as public level to
give the minorities a sense of security and
safety as well as faii-play. They must not feel
that they are at the mercy of the majority
community as they often do and they must
not feel that they are not given equal
opportunities with everybody. Though equal
opportunities and SuU on have been guaranteed
under the Constitution, though we may have
various rights and privileges under the law,
we may not sometimes have them in actual
practice.

permanent
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I do appreciate personally some of
those fears of th, minorities, particularly in
Delhi. Some of the communal parties
behave in Delhi—or even in Northern
India—in a  way that sometimes they are
frightened by certain other communal
parties. They hold 'Shakhas'. They are fright-

ened by them an.I capital is made out of it
?".d a lot of propaganda is made  against
certain communities by interested
parties. That poses a very  serious
problem before the country, especially

this wave is very strong in some places in
Northern India.- South India has its own
different types of problems about
which, of course, I am not particularly
familiar, or intimately in close touch with
what happens there and how the parties or
groups or sects function there. About them
I do not know at all but about Northern India I
do realise and feel very strongly that a lot
of mischief is done by them and can be
done—actually it is being done now. It
frightens the minorities because they feel that
this particular party or communal party can
damage them tremendously and they feel
terribly frightened also.  Som-times they
create certain  incidents etc. whereby the
minority community would get a good deal of
blame for misbehaviour, etc. so that the
feelings of the majority community can be
mobilised against the minority
community on the pretext of one or two
incidents and a lot of propaganda ca, be
created. A feeling would be created among
the public that the Government is not
maintaining law and order or cannot
maintain  law and order and they are the
champions of the Hindu =~ community and
say that here are the minority communities
who are doing a lot of injustice and so on.
Unfortunately, so far as the troubles that
took place recently are concerned,
beginning with Aligarh and  going on to
the other parts of U.P., the people living there,
the common man does not know that it
is the majority community that has done
a tremendous amount of injustice. I am
very sorry to say that and I am very ashamed



2577Setting up of permanent f 15 DEC. 1961 ]

to say that the majority community instead of
helping and  safeguarding the interests of the
minorities—they have not don, that at
all—have really given a lot of trouble to the
minority  community.  The feeling has
gone on among a section of the people in those

places in U.P. whether it is Ghaziabad  or
Meerut  or Aligarh or those places like
Chan-dausi,  that unfortunately it is the

majority community, the  Hindus, mwho
have done a lot of injustiqe in this matter. We
must rise up and act and we must realise
that the majority community must take care
of the minorities in  India, whether they are
Muslims of Christians  or Parsees or anybody
else. That sense must be inculcated  deeply
at the Government level and public level
and I am glad that the Integration Committee
was set up at the national 1 level with the idea
of having State branches ¢ also, also State
Integration Committees or local Integration
Committees, with the idea of bringing the
various communities and sections together and
bringing about a greater understanding and
integration.  This work should be  gone
into very thoroughly and very diligently
so that on every occasion, at every
opportunity, every step is taken to bring
about greater feelings of unity between the
various communities and various sections. If
the National Integration Committee can
successfully function and implement its
programme successfully, [ think a major
work would be done in bringing the various
minorities together, and in creating greater
good will between the  various communities
and also in creating a sense of security and fair-

play.

I may also congratulate the Ministry in this
matter, particularly, that various District
Magistrates or Collectors in U.P. took some
strong action and very quick action and stopped
any type of trouble that might have gone on or
taken place extensively and that would have
created further difficulties or prolonged the riots
and troubles in those
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parts of U. P. It was very good on their pau to
have taken some quick and strong action and
they put down the elements that disrupt the
law and order situation in their districts. If
that is done by all the District Magistrates
and Home Ministers in the various States,
that will also be of certain help in this matter.

Apart from that, | may bring to the notice of the
Minister that in Delhi particularly we have a very
bad situation in the sense of communal parties
creating so many difficulties. Government
parks and places are also used by the
communal parties for having their  so-called
'Shakha3' where they poison the minds of small
children, beginning with 5 or 6 years old right
up to 18 or so. They have them every morning
in the parks and with some physical training
programme and other programmes, | think
a tremendous amount of communal propaganda
is done by  them. Some of the R.S.S. activities
are going on which are also very very bad. To
look upon them as only a cultural
organisation or social organisation is not very
correct because they are not a cultural or social
organisation. They are definitely a political
party and they should be treated as such and
there are also a large number, or at least a certain
number, of Govern« ment servants in the
Central  Government, the State Administration
as well as the Corporation who participate in the
activities of the R.S.S. an<~ even hold their
meetings and  othe programmes are carried on
even during the lunch hour when the offices
close from one to two. I think our
Government servants taking such active
part and being the spirit behind some of these
programmes is not at all good. The Government
servants should remain absolutely impartial ¢
and objective and away from all political parties.
If they become involved in these communal
things, then when any question comes of
safeguarding th, interests of the minority commu-
nities or even maintaining law and
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[Kumari Shanta Vasisht] order or even cluing
sometliing or meting out justice to ordinary
citizens either by the officers of the Central
Government or the State Administration or
the Corporation, if those officials have very
strong leanings and bias for certain
communal parties, they cannot do justice to
the ordinary persons, which I think would be
undermining the very foundation of our
Government, because the Government
servants ought to be fair and objective. If
they lean heavily towards the Hindus,
Muslims or Christians or any communal,
political party, that will be very unfortunate
for our country as a whole. This should be
definitely discouraged and steps should be
taken to put down such activities and Gov-
ernment servants should not take part in
processions and in meetings or meetings of
various political parties, whether they be of
the Jan Sangh or any other party. That is not
a very good thing at all.

SHRI SHEEL BHADRA YAJEE: The Akali
Dal.

KuMARI SHANTA VASISHT: As far as the
Akali Dal is concerned, and as far as my
personal experience goes, I think we do not
have much trouble in Delhi on that score and
Government servants are not involved in
their activities. They are not promoting or
helping the Akali Dai's activities in Delhi,
although they go out of their way to help the
Jan Sangh and have their communal bias,
which I think is not a healthy thing for our
country. In Delhi there is no acute trouble
about the Akalis, though it may be a bigger
problem in the Punjab. In Delhi, their
political activities are ther. and they are
different, though at one time their activities
also went to a low level and they had some
very poor and dirtv propaganda about our
Government and even about our Prime
Minister. That, of course, is unhealthy. But
that is about the Akali Dal as such. I do not
want Government servants . . .

MR. DEPUTY CHAIRMAN: The Resolution
here is about a Minorities Commission, to
safeguard the interests of the minorities. We
are not concerned with political parties now.

KuMARI SHANTA VASISHT: Yes, Sir, and
that is why I do not want to go into the
question of the Akali Dal and also we do not
have any experience of Government servants
being biassed in that way. What I say Is that
Government servants not feeling the same
way«for all communities or even
deliberately ignoring the rights of the
minority communities or their complaints or
grievances, is not in our interest at all and we
should have an impartial and absolutely non-
communal bias among all our Government
servants. Then the minority communities
would have much less of complaints than
they otherwise would have. There is a terrific
amount of affiliation of Government servants
with the communal parties. Also there is a
very strong anti-social force which is
gathering some momentum and spreading its
own propaganda in its own way, which also
is not a very healthy way, and to this also
some attention needs to be given by the
Government. I think we should take every
step to safeguard the interests of the minority
communities. I have noticed that even in the
giving of jobs it is evident. Though jobs do
not mean everything, still when hundreds of
people are to be taken in for a particular kind
of work, say, teachers and others for various
categories of posts, people from the minority
communities also should be taken. We
should specially keep ourselves vigilant and
conscious of the situation anrt see that oven
in the matter of jobs and posts and so on, our
minds are clear and we should take trouble to
see to it that members o<f the minority
oormriunities are also adequately taken into
these posts and so on. If we do that, I think
that would also give them a feeling of a
certain amount of fairness. I suggest that
special instructions may be jssu-
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ed to the various departments asking them to see
that jobs are given to the minority communities

also. By and large, sometimes it is
something  done unconsciously. Maybe
that  some people conscious™ ignore them

and keep them out, thinking that they should
not be given jobs or positions or should not even
be patronised, say, in respect of the giving of
shops. But I think this sort of thing happens
unconsciously  also.  People are just
casual about it. They don't wish or desire to
harm their interest or damage their
interest. That is not done, except by a very
small section which is absolutely  delinquent
and wrong and is anti-social and would do
anything to anybody. That section is there
which is  very harmful to  all communities.
But by and large people are not very thoughtful
about this matter and so, sometimes they
unconsciously overlook it. If instructions are
issued to the various departments in this matter
and if it is brought to their notice again and
again, if they ere reminded that they should
give jobs, posts etc. to good applicants for the
various posts from these communities, it would
be helpful. I think such emphasis by the Home
Ministry will go a long way. Government and
the people should remember that we have no
choice except to take care of the minority
communities. If  we fail in that we fail
ourselves. We will not be failing them, but we
ourselves will be failing. The Government for
Hs own greatness and reputation must give them
all the facilities, help, guarantees and
safeguards, so that the minority communities
may live m India with safety, security
and honour.

SHRI N. M. ANWAR (Madras): Mr. Deputy
Chairman Shri Bhupesh Gupta, in bringing
forward this Resolution about the appointment
of a permanent Minorities Commission, has
leally provided this House with an opportunity
to get to know the minorities' problem that is
now facing the country. Sir, I am not one who
would
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lather dismiss this as a political stunt of the
Communist Party. Of course, in ;-
democracy, any party will try to take
advantage of any situation that might play into
its hands and, shrewd es he is, Mr.  Bhupesh
Gupta has brought forward this Resolution at
a time when it is most opportune for him to
exercise the minds of the minorities. But
believe me, Mr. Deputy Chairman, to say that
there is no such problem is, to run away from
our responsibility. I am not looking at this
problem either from the point of view of the
minority or from the point of view of the
majority, but I am concerned with it as a citizen
of India, and I look at this problem from the
point of view of our country and the reputation
which this country enjoys the world over. What
with the lightning rapidity of our industrial
progress, what with the ideals that we have set
for ourselves for a secular State, we now have
got to see that ai far as possible we allow no
room in any quarter for any minority to feel
aggrieved and in that respect I must say that our
country, even though we have had these
fourteen years of freedom, has yet not got
out of a disease of the mind, a disease of the
heart, that is, communalism. It is only the
wearer who knows where the shoe pinches and
it is for the members of th, minority community
to say how they feel about the things that they
experience in life today but the remedy which
Mr. Bhupesh Gupta has suggested of appointing
a Minorities Commission is much worse than
the disease. I do not want that this
Commission should be appointed in order that
it can arouse the grievances of the minorities.
On the contrary, I feel, Mr. Deputy
Chairman, that steps must be taken in order to
win over the minorities to identify themselves
with the affairs of the nation in an increasing
degree. At this moment I wish to take this
opportunity to express our deepest debt of
gTatitude to the Prime Minister for having
rightly appreciated the delicacies of this
problem. The country today is seised of this
problem and we have now ways and means
devised for promot-



2583 Setting up of

[Shri N. M. Anwar.] mg emotional

integration.  As the ruling party, the
Congress  in having appointed the
National  Integration Committee under the

Chairmanship of vlrs. Indra Gandhi has gone
a long way in trying to restore the
confidence of the minorities in the party.
But what is much more significant is that
only recently we had the National Integration
Conference presided over bv our Prime
Minister and in which the leading lights of
our country belonging to different political
parties participated. That augurs well for
the future of our country, for the future of
our majority, for the future of our minority,
but believe me, Mr. Deputy Chairman, some
references were made in the course of this
debate that minorities were asking for
special privileges, special safeguards.
Nothing of the kind.

SHrR1 SHEEL BHADRA YAIJEE: Nobody
raised this question. The question of women
minorities was only raised; not this. This
question was never raised.

SHRI N. M. ANWAR: I think somebody did.
Sir, it is wrong to say that any minority is
asking for special privileges and special
safeguards. The Constitution has provided
ample guarantees and we have pinned our
faith in our Constitution. We admire and
adore the Constitution for its secular ideals
and for the safeguards it hag provided for the
minorities. But the question that now
remains is one of implementation of these
ideals of the Constitution. The hon. lady
Member a little while ago was referring to
certain tendencies which she had observed in
public life in and around the city of Delhi but
coming as I do from the South, from the
State of Madras, I must say one thing that we
do not have any problems of the kind such as
have been referred to here. It is not that we
are having adequate representation in the
Assembly or the Council or in the Cabinet
over there but what is most important is the
goodwill that the minorities are er
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joying at the hands of the majority community
and that w, have in very gi:od measure all ove,
the South. It is only when we come to the
North that we hear stories and  sometimes
also incidents such as those as happened at
Jabalpur and also elsewhere. But, Sir, I am
conscious of one ILing that while such
incidents arc; few and far between, what we
have really got to think of at the moment is
the peace and goodwill that prevail  all over
the 600,000 villages of India. You go to any
nook and corner of the country and you
will find that we have carried the ideals of
secularism  all over and the communities are
living in perfect peace everywhere. That I
believe is a matter which we have got to
acknowledge with gratitude and particularly
as a member belonging to the minority
community I feel I am never tried of saying
this that it is the goodwill of the majority that
is most important and that is the paramount
need of our community. In that respect I must
say, Mr. Deputy Chairman, that what we want
is not the rule of law but the rule of love, the
rule of goodwill and it is that which is going to
ensure for the minorities their future in this
country. Imay tell you— probably it
may be revealing to so many  of our hon.
Members in this House—that there are very
many difficulties, there are very many
miserable disabilities from which certain mem-
bers of my community have suffered in recent
years but nevertheless  they have not thought
of abandoning this country or getting out of the
country. On the contrary, I have to say that we
must be beholden to them for their dogged
tenacity for their perseverance to put up with
all these difficulties and live with honour in
this country. That is the finest proof of
patriotism  that any community can
demonstrate. It is easy for the majority
community to preach ideals of goodwill but
it is most difficult for the minority to live in a
place where still they hpve got a certain risk to
their own person and property. I must in this
connection pay my meed of tribute to the
Home Ministry, particularly the hon. Shri Lai
Bahadur Shastri. that right from
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the time he assumed charge he has dealt with
many a difficult situation and with that Act
for preventive detention of elements that
provoke communal disorders, I now feel that
we can look forward to a period of peace and
security for the minorities in our country. Sir,
when I have been travelling through many
countries overseas | have always been feeling
proud to say this that we Muslims
everywhere in India—and we are not just a
few but fifty millions in this country— feel
not only secure but i, spite of the propaganda
that has been carried on particularly in so
many Muslim countries"—there happens to
be 30 or 35 Muslim countries in the world
today— I always have had the greatest plea-
sure to say that we in India are feeling
absolutely secure. Sir, it is possible that, close
as we are to the events of the partition and to
the tragedy that followed, many people still
harbour memories—and naturally too; I could
quite imagine that and I concede it is a
question of time because time is a great
healer—and there ere many problems which
confront the minority community but [ must
have to admire the minority community for
their courage, for their confidence, for their
faith in the future of this country and but for
that I am sure frustration would have set in
and Members like Mr. Bhupesh Gupta would
certainly have taken advantage of that
situation and would have exploited it for
purposes of party advantage. Sir, we have got
in the South, particularly in the city of Mad-
ras, certain very healthy conventions which
provide for and promote communal harmony.
For election to the mayoralty of the city of
Madras we have got there a communal roster
and by turns the communities have the right
to get elected. If the Mayor of the city of
Madras happens to be for one year a
Brahmin, next year there will be a non-
Brahmin, for the third year a Muslim, then a
non-Brahmin for another year, then a
Christian and then a Harijan. That convention
is being honoured for over a generation now.
So it is not so much the administration of
justice that counts but
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lae manner in which it is administered that
counts, that carries conviction with the
minorities. We do not have any
representatives in the Madras Ministry;
nevertheless why is it that the Muslims in
the State  of Madras feel happy? It all
depends upon the manner in which the
majority community has carried on with the
minority community. Here in  North
India T am very sorry to hear that there are
certain movements, certain political
parties, out for the very extermination of the
Muslim community. Itis in contrast with
such parties that we have got to feel
beholden to the Congress Party for having
pursued the ideals of secularism and for
having tried to face all odds and  preserved
law and order in this country.  The manner
in which the Home Ministry has conducted
itself in trying to nip the mischief in the bud
in  many places where communal violence
was about to break out, I must say. speaks
volumes for the goodwill and for the
popularity of this Government. [ am sure
that the intention that Mr. Bhupesh Gupta
may have in mind in bringing forward this
Resolution here is probably to win over the
Muslim community to his Communist Party
but I am absolutely confident that the
minority community throughout the length
and breadth of the Country will stand solidly
by the Congress Party because particularly
the behaviour of our Government in recent
months in trying to nip the mischief in the
bud in places where communalism raised its
head and to protect the person and property of
the minorities entiles itself to the confidence,
to the goodwill, to the love of the minorities.
Therefore while I am not one with Mr. Bhu-
pesh Gupta in asking the Government for
the appointment of a Minorities
Commission, nevertheless I can share with
him his anxiety for the future of the
minorities in our country. A civilised
society is judged by the acid test of how it is
treating its own minorities. After all, the
strength of a chain depends on the
weakest  link and even so it is for the
minority communities to give a certificate
ol good conduct to the majority in a
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democracy and it behoves a good Gov-
ernment that not only they should have a lot
of paraphernalia of Parliamentary machinery
of Government but also infuse that machinery
with the flesh and blood of love and goodwill
for the minorities. The world will judge us
and before the bar of world opinion we will
look high and erect by the manner in which
we carry the confidence of the minorities. It is
not so much for the mere interests of the
minorities or for the goodwill of the majority,
but it is for the reputation of our country as a
whole. Our country which is being looked to
for leadership in a thousand ways all over the
world in matters of peace and in matters of
international goodwill, must first set its own
house in order. Here w, should not give any
room, any occasion, for any grievances of the
kind to which Mr. Bhupesh Gupta has
referred in his speech while moving his
Resolution. Therefore, Mr. Deputy Chairman,
I am very happy that we have had this
opportunity to give expression to our views
with regard to the lot of the minorities in our
country. But the community to which I have
the honour to belong has got tremendous faith
in the ruling party, particularly because of the
recent measures they have taken in order to
evolve emotional integration under the
auspices of the National Integration
Conference and also because of the many
remedial measures which the Home Ministry
had taken by sanction from Parliament in
trying to take into preventive custody
mischief makers who are responsible for
bringing a bad name to our country.

st Tty Whow (SaTna) ¢
IegATfs Ag1aE, T 9ET § AT GHeT
S$RTAT # TR T I iFarTaTg
7g FRY Qar A aTars fegad w8
TEA I 7 &, 990 g &,
forg W@ WX ® R@r Ww, @
Iad o fav w1 e fewrd agar g1
g fa oY Wiz 7t fafu® #19 & Z79-
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ZHY FAT ®F § A Fawd gATk T
¥ IFT-LFT F AW g9 #< faw,
N A fex 3y S ¥ €T A
giR far F wwq & wrAe w@T §
TEE TR 7T F1 977 ¢ 4=HT
T 1 4z & o stedt & s v wR
A ¥ 17 71 §, I FIAQT IS T,
afe & s 1 I TGAT ARATE
£ AHT IR [T A g FG@ AR
qiw a4 arg fog AT« afE5T 1 g
eI AT UF EAET FHAT a0
H1EY & | IFIT W TR @ & AW
a7 nfgee 3o wET I 7 wAE
gt e My ARy & 98 a9 agT @
eI R t AT IW A FT AT 59
A ¥ eqrfue gy s, Y ga T &
AW g 9qRd @ 5 wewHa gt
I3 B FT AT & | TER law g
§ X qodi FY TAD  RH F0EN
T FTH Ay o w1 § faer
ATRAY | AFT AIAT 75 00T i fgg-
T § #r§ W7 Ggr i 78 | S,
R AIAITET 999 & fAg Jaagn
/1T AW T WY T H WA F ol
grir fis AR @z # 9y JwaS swigq
¥ a1 &) wgfaag faas Fat Haax
fawetl, qrama Sfad & I Wy
wifs N Aga€ snfa § fag & o
FI FHR ZF FHIAT FT A1 FT 7
AT &, T TIFT TSI qg grav fon A
§ &7 waAar wifa § s gy $ TiEA-
&t ¥ saaramyatra R faam
AT | YEAAT JUT H gy 4@
wifaat & B gt ag @ frg mfa &
Y g F-at ATt & | 1T &N SEIE-
wEET A A A AER F@ E @
ag @Ar TfEar ff st A mgAfed
W FFATAN TG, TfF IF AR g
wWTET FFiTaa wea @ 9 | e @
|17 g 111 i ozt | o3 wead ey
@l I I I &, AN T A7 W
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gt W @ IET | Az wd

T & TG W wT WEIHw
FFTIET | T U AR AT Y 37 oA
QFIT FYL IT B AGSTT I I & F
N magFIMAF g T &
AR FIX FATHT 9 gy FET stvda
a9 W gaT ¥q I A A6 F q17,
a9 a9 gark 3w FTFFIFT 1 AT |
TEfAT g7 ¥ a<8 & AraqT A
dam qifgd, fawd garer usg oF
Fagadk ) TR IA F TET TR
TR FAA IARICFAI F g A
qivs ¥ faq fag g sTRT W RE,
gar diza 77 5 fag @R Fegfee
IR IE T TIAEAT §) T ®
Fig 1 SR qZT FIF WA F1 99y
AT FLAT AET AFAT § | AT ATT 4
ay & f5 g segfier wrat
T AFAI ST I AFATR ? A T@ 2
¥ wgfree em g1 agt TEd §, afew
78 53 @A T Trgy & W ifs 398
ot awETQ 2, a8 fray agQ Ru F ufe
1 sofaq gmgfe &1 amd @ %
WX g9 §9 g 71 3§T, av g
T w31 f5 og ) ST T@r A,
g7 & FAwIE IEE g | T aw
M F1 qarw § FWHT qfeqmy
A8 Fr A1 I ) FE W fewt
Fedr § iy aw wrgn T ¥ & A gl
qt ug g3 ¥ fr gw mEAfE A €1
gt far ¥ o fegrat &, & w94 &1
AT Frer wgd € ) do e §
J & G F =Y 7 F, F AT AGCH
B AATEr a1 w537 & 1 "wTOR
faeelt % oY aga-g v fasa, s woq
#1 qgF mEfE ¥ 39 § | 37 @
§ ARy o #1§ fommr 787 & 1
qgl I FA AEANET FTAEY, w7
AR WX SAET AT ST &V #Ei
A HATH STGFTL Kq 7 & & |
AR afaum ag @@« § F QF
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g ad Fufa afgsar 1@y F71
srfgd 1 gd grfrma & A% af freAn
w1fgT 1 waT gw fEr Y, Wi Ay
wgaq g, N1F favg & ar e 99
BT HAA IMATZY, $F FT LY &, AT A
oz gRaal Wfgd 5 gw farfaaq &
Y feag § At gy e N g@am
oga1d &, a1 g7 OF T<E § SuFIHfasr
g7 &y € ) 79 gftewor 1 qnE
@ $T ANC FRTAT, T AL IQIT
L EFAT § | TR gw &g &y A 7
AR Tar 57, T T ¥ vawr day
A QY GHY 1 WA FIAT FY AE WIAH
gY straa fa wrgAEr & goir o A
faar § a@ T F wirsre faay
AT 4T 98 F71 2, &9 I w g
FIAFE WATEA ) ) faez § woqram,
alas wd A ¥ fag fraaefi
¥ FT 6 IF i Y
Fr 313 $7 &, a1 ag fa=re gt v F
A oF NFIT AEAfAT # § 97 A
TFRYFIfE A asa §1 ™
aeg & ariw gfezwor, wwndt gheesior
AR A g & drmEitdy
7 At & oot & AT 1T FY-
freel &1 gezg Ot &k TeEifaE &
g & 1 iRt &1 aA
FWA A AT, N TENT AT E,
IHFT 94 ag grT 5 % A7 FaA
Siqtey ¥ fgama & ot wenfedy & W,
afgm mrias gfeesor & 4 am A
At # fea st w57 fe g
" A ' A § | AT g wifaw
gy & + ¥ Fwwa A W
arfeai 1 d@ar w7 §, AfF FwT
FWRIFDEIATE | AR T Ig
ANy 1R WA 9 St Efwimara
2, 38 Y yreAfEy 8 8, a8 i
ATAT FgATIT TEAT /T ST Anfed
2, ag WA ¥ FEATAT QU
OF A1 | HaeT AT 7739 Yl
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[t Farafig <era)
FrawT AR g fug &4 ¥ ogd fx
o AT 2 ar Ay ¥ 8, 99F
Grg A e X fr AT 9201 YR ARG
¥ 77 SrdaAr FT FEIT TFAT T AQT
o 5 FY7 Fgf ¥ Arar § 51T a0
frafaRO sT3 1 W IWH AW F
W= g iF qreALtiaT I 93 ¥ it
AL X FZIITAGT ATV TF TE70T
¥ AT ST A AT T T R, S A
waar @&t gt 1 gt segfaee fag
g93a: a8 qAFy § fw matde amw
£ I A3F 39 T A g Mgy
o g A F Y w9
NIA¥z AR A A W o§ A
a3ide &1 a1 faar gov s Famar
EAT 48 FAAT #¥ AT F0T 7
¥g WA A arg & 1 wrarew 3fg avan
eI M A FAF IFATE | 9T AT
e ¥ FI¢ fagmg a8 &, & 34
werT &1 farsx fan gor ar gamar
T UF FHIGT HY IT qATATAl B
T FT AT AT TF O fadrIram
Y& za% wq#47 @ lag oz gw g @
fa3s & w0 &, a1 g9% 917 35T 7
IR F=7eT FT 931 ®IT T J797 § )
tafaq 3 %aF & a17 Fgx § | forg
a1ét & @ AR <E §, guAr § Ty
37T g fF o7 ¥ FAT TR A,
T ¥ & T8 Ffew 3AY 9Ex BT A
garxr gFrgre &, 9 afw g sus wverg
AT R G ARIAANAN T A, a7 W
AT TN A1 ga¥ fag swweasda
§ M w1 G At A { & 7S
wimt Fy wogly D ST wgreay
et 3 gaaT 54 91 Y wETE AR
w1y & S o gfer & o) atafas
gfez & mad &1 Al gaay §
T b afas1d Frand F fag o sa=y
RIFY IRINT T+ fagagy T
e F & 9t § | forg gt ¥ gAank

T FT1 farg §RL T, SART AF gL
darai & gy 3w fagr 41 #T I
AT FIA T § G IS T @ |
T & 98 a5af § fr  seqfaee ot
a4 g7 9r9eg § 0 99 o, faarg
™ & fr oy ¥t fagag w1 +&
a1 FEF T EEHH A F O T1F FEF
g AT ST BT SR ) 6T /W
FT AT AT IV 92 39 a@ ¥ g
% 5t wimr gedifaafase €, aracgardy
%, 3FiT AATET F IoEE
ot aff & 5 fawm wefdr & «pr
&Y wuRd F¢ axy &, afer Argatfd
F HIM & W qURT HRTE AT FFATY )
feg-1feam gran % faq Fiww #t T
¥ qa1 afY fead o O5d wd 1 2fe
AT A Yo Wt AN & wiT 1 T AT
A F ¥o w7 wdy Y IF A1 Jae gU
ez ofr saat & ot T &g
ARl g § faed @ fa,
F7ifF 3757 ‘fearge g wa” & Afq
& 4 1 gar Feyfare foal & o
#if7 & 5 & ¥ awvw =9, A€ gy
@, 71fF 374 qg &ft } o g it
T TEFT T TIAT H A 7 gt
5T AE | 1 g agy Afa g, fag Aify
q A7 g7 agmm | oww of gwd
aew nifwear F Fzey # 3fan &
FT g § ) g o § B oft g
a1 g 3f F afafsareass gaza i f
qF7-N AF & ol ¥ ) wfew ag
U@ A I T AR
a1 foe off arfady % o & Hifsq,
gzt X gt § Yefd e
O R A w1 I AT N
& o, 797 W T AT AR
ATAATFIRY ¥ AT T F7 I &
gafag g T3 <l &Y, g0 "I a3
& Rear arfga A A oy o 4y
Fifgw s fa s g m an &,
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THE MINISTER ofF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRI B,
N. DATAR) Mr. Deputy Chairman, (Sir, I
have been hearing very intently to the very
strong criticisms offered by a number of hon.
Members almost unanimously of not only the
provisions of this Resolution but also of the
object that has been at the back of this
particular Resolution. I wish the hon. mover
0"f this Resolution had been present here to
hear the trenchant criticism?

Sir, two hon. Members rightly pointed out
that this must have been a vote-catching
device on the eve of the general elections
which are coming soon. That was exactly
what my reaction was when this Resolution
was first moved last time by the honourable
mover, because while dealing with the
minorities he confined himself in the course
of his fairly long speech only to one
community, the nam, of which it is not
necessary for me to mention because it was
so clear. In other words, Sir, may I point out,
without necessarily being uncharitable to the
honourable mover, that this particular
community happens to be the present love of
the particular party to which the hon.
Member belongs. That was why for the first
time during the last so many years the
sponsor of this Resolution, or a
representative of this party, has told us that
this particular community has been suffering
'from a number of disabilities, that they are
not properly looked after. It was perfectly
open to him. Sir, to have brought in other
minorities, other religious minorities or
linguistic minorities or as some hon. Member
put it, a cultural minority. But all that was
not done by him, and that is the reason why I
have reason to suspect that this Resolution,
especially the object behind this Resolution,
is meant for the purpose of making an appeal
to a particular community with a view to
catching their votes. May I point out that this
object is so transparently bad that they
cannot deceive any people at all?
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Now, coming back to the question of
minorities, you will please find why this
particular Resolution has been so widely put
in that it might include a religious minority
as well, a linguistic minority as well, or an
economic minority, as some hon. Members
rightly pointed out.

Now, Sir, a question arises whether there
ought to be any such protection in so far as a
particular type of mminority is concerned. I
shall deal with the question of minorities at
some length. But you will please find, Sir,
what the hon. mover wants is that there ought
to be a permanent Minorities Commission.
That is number one. Secondly, it ought to be
endowed with statutory powers. Therefore,
Sir, an attempt i; being made for the first tim,
by my hon. friend, I would almost say that it
is a disingenuous attempt, for driving a
wedge between a community and a
scommunity.

So far as the Constitution is concerned, as my
hon. friend, Shri Deokinandan Narayan,
rightly pointed out, whenever the question of
minorities arises, we have to be extremely
careful. The Constitution is a very msacred
document which has embodied all the
different aspects of the common question of
Indians nationality. India is one in spite of
different types of languages and religions.
But in the midst of all these diversities we
have to develop a common nationality. .
Therefore, whenever we consider the
question of the development of the nation and
the interest of the nation, you cannot afford to
think in terms especially either of religion or
of language.

It is true, Sir, that there are different religions.
It is also true that there are different
languages. Therefore, a question arose and the
framers of the Constitution had to devise a
Constitution in the midst of the unity of India
with certain diversities here and there. For that
purpose, what they did was, they -devised a
common  nationality—
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that should be clearly understood—for the
whole of India and in so far as religious
minorities were concerned, they were given
certain rights. I would not go into the details
regarding the provisions of the Fundamental
Rights regarding the practice of religion. They
are articles 28, 29 and 30. Certain rights have
been given to the religious minorities and
beyond that it would not be proper to bring in
the religious minorities for—let it be
understood—political rights. For that we have
to be extremely careful. I would also point out
that while we have to develop a common
nationality, the members of the Indian nation
whether they are Hindus, Muslims, Christians
or others, all of us, have to understand that we
are members of one nation, whatever might be
the apparently dividing line, namely, our
religion or our language. Therefore certain
rights in respect of religious minorities were
given. They were Fundamental Rights and most
of them are justiciable rights. Here we stopped
so far as the religious rights were concerned.
Then a question arose, what ought to be the
attitude of not only the Government but the
society regarding the languages. It was true that
there were certain interests of the regional
languages. Now these languages required to be
developed but they were not meant for dividing
on, man from the other. So in 1956 when the
States were formed, to a certain extent, on the
basig of language, what was done was not to
have a iState with cent. per. cent, people
belonging to the regional languages because
there were bound to be people belonging to
different languages. That was the reason why
this question was considered at great length and
the S.R.C. also went into this question of
linguistic minorities. It was bound to arise here
and there because they were likely to feel that
their rights and safeguards given to them might
Or might not be properly implemented. J So this
question was conside: ed first by the S.R.C. and
they dealt with the question whether we should
have a permanent Minorities Commission. They
went into it very carefully and ,
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[Shri B. N. Datar]

shrewdly. They found out that it would
not be proper to set up a permanent Minorities
Commission because the result, i'f not the
actual effect, would be that a permanent
wedge would be driven between one com-
munity and another community. So far as
language minorities were concerned, they had
aright so far as their own languages were
concerned. They had also an obligation  to
understand the language of the majority in the
particular State. It is only by thus coming
together that the members of the two
language groups would come together and
would harmoniously develop but it was
found at the time when the S.R.C. had  to
consider this that some  machinery should
be devised 'for safeguarding the rights of
linguistic minorities only— please
understand it very correctly— not all types of
minorities. There was a long discussion in
Parliament—in this House and the other—
and  after full consideration what was
conceded was that only in respect of linguistic
minorities certain rights should  be extended
and certain rights should be safeguarded and
an officer should be appointed by the
President for making a report on the question
whether these rights of the linguistic minori-
ties are or are not properly safeguarded.
Therefore please understand that thig larger
question, a very wide question, that the
mover has brought up before the House was

considered in all its aspects and it was
believed— and in my opinion rightly
believed— that the setting up of a
permanent  Minorities Commission
statutorily  or otherwise would be, as some

Members have rightly pointed out, a source of
danger to the nation and to the communities
of the nation.  That is the reason why that
wa; rightly rejected. Therefore ther, cannot be
any question of a Minorities Commission
as such.

, In respect of other categories of minorities, it
is not necessary for me "to deal with them
here except to point out that so far as the
economic

minorities are concerned, thatis a question
which the country itself, the Government

themselves, have to consider because there
are no economic minorities. There are
economically bad majorities. So, so faras

the economic side is concerned, that is
common to the whole of India. One has to be
very careful in having any such commission.
Against the background of what I have said,
we should also take into account how there are
disruptive tendencies here and there, either on
the ground of religion  or language. @ We
have seen how religion is misunderstood
as the only-force that binds certain persons
together and that language is one which ought
to bind certain persons together at the cost of
others.  That is what we have to understand
very clearly. Therefore, ecither so far as
religion is concerned or so far as language is
concerned, we have to be extremely careful
not to allow them to enter or tresspass upon
the field where they have no legitimate
application at all. Therefore we should be

careful in-seeing about that; if we are a
majority community or if we are a
minority community, we have to be-

extremely careful as Gandhiji pointed out.
Gandhiji had told us that so-far as the
majority community  is concerned, it has
to be extremely generous towards the
minorities.  So-far as the minorities are
concerned, it is their duty not always to remain
or always nurse what may be called a
separatist feeling. I would invite the
attention of the House to  what Mr. Bhupesh
Gupta told us. He began to deal with the so-
called disabilities of the Muslim community
and did you remember that at the last time
when he dealt with this particular question, he
told us that within the last 8 to 10 years not a
single Muslim had been appointed to the
Bench at the Calcutta High Court? Now it
is perfectly-possible to misinterpret what is
done or what is not done. But the ques-
tion is whether you can look at it from this
particular point of view. One has to be
extremely careful. The Constitution as well
as the Government and the people are trying
their
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best to rise above, what you can call, the
communal approach to all  such questions.
If, for example, you have to find out how
many people belong to a particular
community or how many belong to a
particular religion, then there will be no end
to that. Let us understand it very
clearly. Therefore 1 would like to
appeal to the whole House to understand
what we are at present doing. In the
background of what happened at the
various places, I need not mention
about the religious fanaticisms  here and
there, they often intrude upon provinces
where they ought not to go. This linguistic
tyranny also comes in where it ought not
to come at all. After all, we belong to
one nation, and whatever might be my
language, the language cannot  divide me
from my friend but unfortunately it has so
happened. That is the reason why
during the last some months we are actively
at the point of developing correct,
sound and healthy national integration.
The Constitution itself is the greatest and

to a large extent, a very effective attempt
at national integration and Shri
Deokinandan Narayan was perfectly

right in pointing  out that our highest
loyalty and our exclusive loyalty ought to be
to the Constitution. That naturally pre-
supposes  national integration. Under
these circumstances we inIndia must
develop that sense of complete union,
not onlya sense of geographical union,
but also what may be called emotional
integration. Geographical ~ union is
there. We have also the President and we
ar, all under the President's rule But
let us also try to develop what is called
the emotional integration in the sense that
we do not create walls 'between man
and man, between India and  India. In
the south, an attempt is being made to
introduce certain forces of disruption and
here also we find some other forces working
in other ways, trying to set up a wall
between man and man. All this has got to
disappear and the sooner they disappear
the better for the country.  For this
purpose w, had the
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conference of the Chief Ministers and
thereafter attempts are being made to carry on
the work of national reconstruction in all these
things. After all, this is the greatest national
reconstruction, namely national consolida-
tion. For this purpose action is being taken at
the zonal levels, at the district levels and at
other levels also. The Chief Ministers and all
the other officers in the different Ministries
in the various States are trying to see that
while doing everything that  is possible to

satisfy the legitimate * demands of the
linguistic and  other minorities, we also
see that every' man, woman and child is

properly imbued with the idea and belief that
he is an Indian first and an Indian-last. For
this purpose the recent Integration
conference took  certain steps for educating
the young minds' of our children.
Oftentimes,  what happens is, if  these
religious or linguistic tendencies are built
up, then just because I belong to a particular
religion or to a particular linguistic
group, one who does not belong to it,. I feel,
is not my brother or my sister. We have
certain forces which are-highly disruptive.
All these have  to disappear and for this every
child has. to be properly brought up and deve-
loped with this  idea of complete unity,
with this sense of  complete harmony
with the different people that inhabit
India. It is immaterial whether  one
professes Christianity, or the Muslim
religion or the Hindu religion, or whether one
is an untouchable, as they are
sometimes. called, or any other  person,
there * should 'he this sense of unity and"
harmony. After all, the common
cementing force is nationalism and
national unity. Let us take up this great
task. We have, as the Houseis aware,
the National Integration Council which has
also been functioning. The greatest
attention has  to be paid to the question of
developing this national integration.

The short question that arises at this stage is
whether, with this background, the present
Resolution which
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tShri B. N. Datar] says that the Government
should set up a permanent Minorities
Commis-.sion, is desirable or not. It says:

"This House is of opinion that Government
should set up a permanent Minorities
Commission,"—

Pleas, mark the word "permanent"—

"vested with necessary statutory powers, for
protecting and safeguarding the rights and
interests of the minorities in the country."

As I have pointed out, this Resolution suffers
from too much of width, in the sense that it
has brought in all the minorities. The
question that arises here is whether the
members of the minority communities have
to look only to this Commission for
safeguarding their rights and interests or
whether they are to look to society. Certainly
they have to look to society at large and also
to the Government and the officers and to the
'Commissioner for Linguistic Minorities, to
get their legitimate rights duly satisfied and
their legitmate problems duly solved. For
this particular objective we have all been
striving so hard in spite of so many attempts
at disunion and in spite of so many
disintegrating factors. We are trying to
develop that sense of emotional integration.
The question arises whether this Resolution
adopted at this time by an Act of Parliament,
is necessary. Mr. Gupta wants that there
ought to be an Act of Parliament, because he
is anxious that this commission should have
statutory powers. Well, it is left only to him
to define what a particular minority is. As has
been so cloquently pointed out by Shri
Deokinandan Narayan, and several other hon.
Members, there can hardly be any person in
India who cannot claim that he is a member
of a minority community. Therefore, it would
be entirely wrong to adopt such a Resolution
if we take into consideration the
circumstances that obtain, quite apart from
the motive that has actuated the hon. mover
of the Resolution. I  should
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like to point out that—and it has been rightly
pointed out by others also—that this
Resolution has a highly mischievous content
and it is likely to undo whatever we have
been doing against odds during the last so
many years in the direction of building up
that concept of wunity and national
integration. Therefore, I would request the
House to rightly throw out this Resolution. I
say this for two purposes. First of all, the
hon. Member has brought this forward only
to make an appeal—and a disingenuous
appeal it is—to only one community. He
does not think of any others. He is bringing
in certain exploded theories in support of his
claim for a particular community. I am quite
sure that hon. Members of that community—
and a number of such friends have spoken
from that community—were quite right in
asking themselves to be saved from such a
friend.

AN. HON. MEMBER: Th, so-called friend.

SHRI B. N. DATAR: Therefore, I appeal to
all hon. Members of the House to throw out
this highly mischievous Resolution.

SHRIM. GOVINDA REDDY (Mysore) : Mr.
Deputy Chairman, [ submit that this
Resolution would not admit of any analysis
even for a moment. That being the case, I do
not understand how my hon. friend Shri
Bhupesh Gupta who usually adopts a very
critical approach to everything, should have
brought up such a Resolution which does not
adnrt of any scrutiny at all. As has been
pointed out, his object in bringing this
Resolution seems to be to stage an election
stunt rather than to further th, interests of the
minorities themselves.

This Resolution involves, first of all, the
question of minorities. As the hon. Minister
has just now said and as Shri Deokinandan
Narayan has also pointed out, there is this
question: What is a minority? The
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term "minority" has not been defined in the
Constitution. To arrive at a definition of the
term "minority community", shall we look at
the people from the point of view of their
bulk in the country as a whole and say that
these sections of the people form a minority
community? Or shall we look at the
economic position of a particular section in
relation to the economic position of the mass
of the people and say that this section is a
minority community? Or shall we look at
them from their educational progress and say
that such and such a section has made only
this much progress compared to the other
sections and so this is a minority
community? Or do we take religion as the
basis for determining whether a particular
section of society is a minority community
or not? What is it to be? There are so many
respects in which we can say that a particular
section of our people are backward or are
handicapped or need encouragement. Here,
the hon. Member does not suggest anything.
Therefore, as the hon. Minister said just
now, it is very wide, the Resolution is much
too wide to be accepted by the House.

Now, what are these interests of the
minorities that we have to consider? If we
could arrive at a definite connotation of the
term "minority", then we could say what are
these interests of the minorities that are to be
protected and that are to be safeguarded.
Shall we say that their educational interests
should be considered? Or will it be their
religious interests or their interest in the
matter of employment in the services and so
on? This also is a thing which cannot be
definitely conjectured and, therefore, it does
not admit of any particular solution.

Now, this Resolution thinks of appointing a
permanent Minorities Commission and he is
not satisfied with the demand for the
appointment of a Minorities Commission; he
wants it to be invested with statutory powers,
statutory powers to protect the interests of
the so-called minori-
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ties and statutory powers to safeguard their
interests. Now, if we project this to its logical
conclusion it simply means this that he wants
another Government, a super-Government, to
be in charge of these affairs. Let us for a
moment think that there is a Commission
which is appointed. Well, it will have statu-
tory powers of implementation. It is not just a
question of a Commission which would
submit its Report. He wants this to be a
Commission having adequate statutory
powers of implementation in the matter of
protection and safeguarding of the interests
of the minorities. Supposing we appoint such
a Commission and it has these statutory
powers; how awkward would it be for any
Government to have such a super-body over
them because it will be open to that Com-
mission to find fault with any Government
and say, 'You have not done this for the
minorities or you have not done that for the
minorities.' It may be in clash with the
interests of the-other sections of the people
and no Government will tolerate such a
super-body questioning its actions in this
manner. This will be a super-body with
administrative powers, with powers to
implement certain projects and policies. This
is a thing which is inconceivable, which is
impracticable, which is inadvisable.

I took out the Constitution for this purpose
and was going through the m provisions. The
hon. Minister, I am glad to say, has referred
to the provisions. Although the hon. Member
has used the general term 'minorities' all
along, as the hon. Minister was saying, the
reference was only to one particular
community on the basis of religion. If we
take that as the basis, if we take any
particular community which follows a
particular religion, then we have ample
safeguards provided in the Constitution. The
framers of the Constitution were eminent
men in the country, men who had won the
adoration and admiration of the entire people
of the country and therefore they were able
to-'
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[Shri M. Govinda Reddy] visualise the
problems that may arise in the sphere of social
affairs and in the sphere of political affairs
and they have made adequate provisions. If
you take, for instance, any particular sect on
the basis of religion as a minority, then that
sect or caste or creed ¢ now has got the right
under the Constitution to follow its own
religion, to pursue its own method of worship.
It is provided in the Constitution that any
particular religious group or sect can have
their own educational institutions even and it
is also provided that the State sihall not
discriminate against any parson or any group
of people on the ground of sex or religion or
such things. So there are ample provisions and
safeguards for protecting the interests of the
minorities. In the field of education they are
free to have their own educational institutions
and in fact although it affects the integration
of the country to a certain extent we are now
suffering some denominational educational
institutions in the country. There are Muslim
educational institutions; there may be ether
educational institutions run by religious mutts
and the State does not interfere in the matter
of running these institutions. On ' the other
hand, the State extends to them as much help
as it can give to any other educational
institution. If we take services, there nobody
is prevented because of the fact that he 'be-
longs to a particular area or a particular
community from entering Service. In the field
of administration there is to be no
discrimination observed against any person on
the ground of religion or sex. Even supposing
we take, as he has attempted to do, religion as
the basis for determining minority, what is the
handicap that any particular sect or a par-
ticular group in the country is suffering from?
Sir, we have had some Conventions like the
Hindu Convention, the Muslim Convention
and the like. I have followed the proceedings
of thes, Conventions and also or religious
bodies and caste organisations which have
expressed dissatisfaction
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in this manner. If you go through the
proceedings of these bodies' meetings, you
will find that they have not been able to
point in their conferences or conventions that
any injustice has been done to any one of
them. In a general way they may say that
they are not represented in the Services. ' In
a general way they may say such things as
the hon. Member said that a Muslim Judge
has not bean appointed in one of the courts.
But as the hon. Minister has said, the very
point of view that a particular caste man
should be appointed as Judge is wrong.
There has not been any instance anywhere
that discrimination is made against anybody.
Granting that discrimination is made, it is
open to any individual to go to a court of law
and I think the Supreme Court is empowered
by the Constitution to go into the question of
deciding whether any discrimination has
been made against any individual or against
any particular group of people in the coun-
try. So the Constitution has taken pretty
good care to see that the various groups
comprising India should advance and make
progress. Therefore there can be no reason
for any particular section in the country to
say that they are discriminated against in any
manner whatsoever. A I said, this is only.an
election stunt. It is very inopportune that the
hon. Member has brought this forward
particularly in view of the vigorous attempts
that the Government have been making to
promote national integration. I am not going
into the question of national integration, but
here it is desirable to point out that attempts
of this nature should be discouraged. And in
order to discourage attempts of this nature
we ought to remove whatever distinction
there is now in the nature of promoting sec-
tional interests.

I would advise the Government to observe a
particular code, a particular principle, in
aiding these denominational institutions.
Wherever the Government extends financial
help to any
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minority institution or to any denominational
institution which is run by any religious
body, then I would like a safeguard to be
introduced by making a condition before the
assistance is given that that institution which
seeks Government aid, which seeks
Government patronage, must be open to
everyone, to people of all religions, to people
of all castes to people of all creeds. This is
one way in which we can remove this secta-
rian outlook. The other way is to see that in
Services there is not that attraction for
people to rush into Services on the basis of
caste, creed, etc. Now, Sir, there is a wide
difference between people who are not in
Service and people who are in Service. In the
matter of standard of living it makes a lot of
difference. Particularly certain concessions
are extended to people in Services. I do not
grudge them these concessions. I am only
pointing out that Services now carry with
them a good deal of attraction, attraction of
regular salaries, salaries which are far
removed from the average per capita income,
salaries which assure a steady life, a high
standard of living and favourable
opportunities for education, recreaction etc
These

attractions are responsible for people rushing
into Services on the ground that they are
Muslims or Sikhs or Jains or people
belonging to Scheduled Castes. If this
attraction is removed, if there is no
temptation for people to rush in for Services
then much of this disintegration will vanish.
So it is important that we should take care to
see that Services do not have such attraction
which makes people to rush in for them on
the ground of caste, eread or religion. The
other thing I wish to refer to is this. I wish
the other Resolution had come up. We
should have a Civil Code. Now, people have
begun to think on narrow lines and sectional
lines and we have to build up a national
outlook. If the Government had observed
article 44 of the Constitution and promoted
adequate steps, it would have been better. |
think, therefore, that this House should
throw out this Resolution.

MRr. DEPUTY CHAIRMAN: The
House stands adjourned sine die.

The House then adjourned sine die at five
of the clock.
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